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Heatd Mg.B,P,Yadav, Leamned
ceuns sl appearing fer the Applicant and
MEL.R, C.Rath,leamed standing ceunsel fer
the Railways (en whem a cepy of this
@riginal Applicatien has been secved)yen the

questien of admissisn,

This @riginal Applicatien has been
filed by the Applicant seeking empleyment @n
cempassienate greund fer ene of the wards ok
of the deceased whe died while in service
in the year 1967, The Applicant has failed
te make eut any prima facie case for
admissien ©f this e@riginal Applicatien
filed in the year 2083,when the death ,ﬁm
eccurred in the year 1967.Leamed Ceunsel
fer the Applicant has alse failed te
preduce the rebabilitatisn scheme under which
the applicant seeks fer relief,

In the said premiseS,.we See No merit
in this @,A, and the same is dismissed at the
admissien stage.

Send cepies of this erder alengwith
copies of the A te Che Respendents and free

cepies of this @xkgikx erder be given te

learned ceunsel fer beth sides. /\/E‘




